amftza waTi
AAKANKSHA VYAS
TrgriTR T3ZTIWPit 00)-05
Metropolitan MagtOrate (East)-05
03, fell
Court No. 03, 2nd Floor
4118, KY-ct--32
Karkardooma Courts, DeIni-32

FIR NO.0314/20
PS Krishna Nagar
State vs.Arun
U/s 379/411/34 IPC

23.09.2020.

Present : Ld. APP for the State is available for hearing through VC.
Sh. Chetan Pal, Id. Counsel for the applicant is present
through VC.
Application perused. Reply of Jail Superintendent perused.
As per reply of the jail superintendent, the present accused is in JC in
various other cases also due to which he has not been released. Copy
of the reply of the jail superintendent be supplied to the Id. Counsel for
the applicant/ accused. Application stands disposed off.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.
(Aakan sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020.
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t.,•,:;tropolitan MagiOrr ct a I)
03, tg-,74-1
Court No. C3, 2nd Flt201-,
"tt'FF--2
ge;6--)• 2dooma court.,.
Karkaf

Braj Shekhar Pandey vs. Smt. Indu Sharma & Anr.
CC No. 1416/20

23.09.2020.
Present:- None for applicant is present through VC.
Application perused. File also perused. A similar application
has earlier been filed by the complainant and already been allowed
and disposed off. Hence the present application is disposed off as
being infructuous.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.
(AarA
an sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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State vs.Bilal Ahmed
e-FIR No.17275/20
PS Shakarpur
U/s 379/411 IPC

23.09.2020.
Fresh application u/s 437 Cr.PC for grant of bail on behalf of accused,
received through email.
Present:- Ld. APP for the State is present through VC.
None for applicant/accused in person.
10/ SHO PS concerned to file reply on 25.09.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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AAKANKSHA VYAS
zTrk.
711.7(:174(c-11)-U5
l';ztropolitan Magistr','3te (E.
;= V
- )-05
4;)-j
03, 4:;6'm
Court No. 03, 2nd Floor
1<;,rkar,:orna rou:ts,

State vs. Shehnawaz
FIR No.Not knwon
PS Shakarpur
U/s Not known

23.09.2020.
Fresh application for providing the details of the case in which the
abovesaid accused is in JC on behalf of the accused/applicant,
received through email.

r

Present:- Ld. APP for the State is present through VC.
None for applicant in person.

10/ SHO PS concerned to file reply on 26.09.2020.
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MM-05 (East)/KKD Court
Delhi/23.09.2020

CtiRT
Al-,KANKSHA VYAS
ITV-FR T77:.T.fir,:i5rt (V)---05
r.:etrt.VOlitan Ma;flstrate (East)-05
;- -t. 03, corzi "er(-4
Court No. 03, 2nd Floor

State vs. Untrace
FIR No.97/20
PS Shakarpur
U/s 279/337/338 IPC

—l2

23.09.2020.
Fresh untrace report filed. It be checked and registered.
Present:- Ld. APP for the State is present through VC.
10 is stated to be present in the court room.
Relist for consideration on 17.11.2020.
(.\
Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

zi-rEFtoT

AAKANKSHA VYAS
(1-41)-05
rfgFITR
teletropolitan MagtOr!te (east)-05
Tt8 t. 03, tgt-4
Court No. 03, 2nd Floor

State vs. Ravi
FIR No.193/2008
U/s 411/34 IPC
PS Krishna Nagar

K.c!rkar:1,.., orna

23.09.2020.

Present:- Ld. APP for the State is present through VC.
Sh. S.K. Tiwari, Id. Counsel for the accused is present
through VC.
Application perused.
Relist for consideration on 24.09.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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ZIT,
AAKANKSHA VYAS
)-05
11-51TiM - IrGTPAVit (g
tvietropolit?n Magistrate (Ea5t)-05
03, lei:4'd-C-4
4t-8
Court No. 03, 2nd Fioor
'71-1;-32
ctrJ, g'c
peed.. ,2
Korkardoorna

23.09.2020.

State vs. Devender Kumar Shukla
FIR No.240/20
U/s 341/186/353/332/342/34 IPC
PS PIA

Present:- Ld. APP for the State is present through VC.
None for applicant is present through VC.
Application is accordingly dismissed for non prosecution.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.
sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

c.11* -011V1
AAKANKSHA VYA 3
73-e4971"?
(V)--05
1.;etropolitan Ma5strate (East)-05
43)--- 4.
03,
Court NO. 03,
2nd Floor
KorkatJJorna Coats,.

C/6,.„•

E- FIR NO.020762/20
PS Shakarpur
State vs. Not known
U/s 379 IPC

23.09.2020.
Present : Ld. APP for the State is available for hearing through VC.
Sh. Sanjay Rathore, Id. Counsel for the accused is present
through VC.
The present application perused. Reply of 10 perused. As
per the reply of 10, the present e-FIR has been transferred to PS Laxmi
Nagar. Hence the present application is dismissed for want of territorial
jurisdiction.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.
sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

41754,711u117
(
AAKANKSHA VYAS
/1-6191Ti .41r."101-03Ttt 0)-05
Metropolitan Magi trate (East)-05
CP
9. 03, gArq
Court No. 03, 2nd Floor
cb.505.01
rock-11-32
Kukarclooma Courts, Delro-.:,2

E-FIR NO. 000516/20
PS PIA
State vs. Unknown
U/s 379 IPC

23.09.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant in person.
The present application for release of mobile phone ViVo- Y-17 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of ASPRamesh Pal Singh,
wherein it is submitted that there is no objection for the release of the mobile phone
to the rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to the
rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.

10 shall prepare detailed panchnama mentioning the colour,

appearance, IMEI number, ownership and other necessary details of the mobile
phone:
2.

10 shall take the colour photographs of the mobile phone from different

angles.
3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.
4.

10 shall take the security bond of appropriate value from the rightful

owner, taking into consideration the value / bill / receipt of the mobile phone to the
satisfaction of the concerned 10/ SHO subject to verification of documents.
Copy of this order be sent to Ld. Counsel for applicant on his email ID
and a copy be also sent to the SHO PS concerned for compliance and the same
be uploaded on the Delhi District Courts Website today itself.

---(Aal<aiks a Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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.AAKANKSHA VYAS
Tigrir-q 13-GTrErFtlift NA-05
Metropolitan hilagOr.,.,•,e (East)-05
5•fiJ 4. 03, ..;4)-4 ffa
Court No. 03, 2nd Floor
Karkata.Jorna Ccurls, 04:44'4-32

FIR NO.240/20
PS PIA
State vs Kalamuddin
U/s 186/353/342/341/34 IPC
23.09.2020.
Present : Ld. APP for the State is available for hearing through VC.
Sh. A.K. Tiwari, Id.counsel for the applicant is present through VC.
The present application for release of vehicle bearing No. DL-1ZD0837 on Superdari has been filed by the applicant.
Application perused. Reply of 10 perused.
The Hon'ble High Court has observed in Manjit Singh V. State CRL.
M.C. 4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.092014 as
follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner
1.
after preparing detailed panchnama; taking photographs of the vehicle; valuation
report; and a security bond.
The photographs of the vehicle should be attested and countersigned
2.
by the complainant, accused as well as by the person to whom the custody is
handed over.
3.
The production of the vehicle should not be insisted upon during the
trial. The panchnama and photographs alongwith the valuation report should
sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general
norm rather than the exception.
In these circumstances the aforesaid vehicle be released to the
rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.
The vehicle is no more required for investigation.
2.
10 shall prepare detailed panchnama mentioning the colour,
appearance, Engine no. Chassis No., registered owner and other necessary
details of the vehicle:
3.
10 shall take the colour photographs of the vehicle from different
angles and also of the engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the
complainant, accused and rightful owner.
10 shall get the vehicle valued from a proper valuer and shall take a
5.
valuation report in this regard from the valuer.
6.
10 shall take the security bond of appropriate value from the rightful
owner, taking into consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the
SHO PS concerned for compliance and also be sent on the Delhi District Courts
Website today itselft,
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(Aakanks a Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

zt.•

iy
`k'
:
j
&
rfi)
.

1,*
•

lLil.

7.17,1
AAKANKSHA
f44/1"1
Metropolitan A.lagitra,e (List) -05
z45)-J 74. 03..gt-z1 Tra
Court No. 03, 2nd Floor
ci-;)(-L

— *X?

KP.rk.ar.J..;c.)nia Courts, Dell..-22

FIR NO.34338/17
PS Krishna Nagar
State vs. Bhupender @ Bhopa
U/s 379/411/34 I PC

23.09.2020.
Present : Ld. APP for the State is available for hearing through VC.
LAC Sh. Dinesh Yaduwanshi for the accused is present through VC.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of
accused Bhupender @ Bhopa.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC since
22.05.2020. Ld. Counsel has further submitted that accused has been falsely
implicated in the present case. Further, the accused has family responsibilities
and he is a sole bread earner of his family. He is not a previous convict. Ld.
Counsel has also submitted that accused is no more required for the purpose of
investigation. Accused is ready to furnish reliable surety.
Ld. APP for the State has opposed the bail application of the accused
stating that the allegations are serious in nature. As per reply of the 10, accused
is a habitual offender.
Heard both the parties.
In the present case, the accused is in J/C since 22.05.2020. Further
as per the reply of the 10, case property has been recovered from the co-accused
and not from the present accused. Furthermore, as per the reply of the 10,
chargesheet has already been filed in the court. Hence, investigation is completed.
Trial is likely to take time. Further, the aspect of de-congestion of jails in light of
Covid-19 pandemic is also a relevant consideration. Keeping in view the facts and
circumstances of the case, accused is admitted to Court bail on furnishing of
personal bond in the sum of Rs. 10,000/- with one surety in the like amount
subject to the conditions that :1. Accused shall not indulge in similar offence as that of which he is the
accused.
2. He will not try to tamper with the evidence and will not try to contact the
complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent to
the Id. Counsel for the accused on his email ID and the same be uploaded on the
Delhi District Court Website today itself.
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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AAKANKSHA VYAS
'1)Z1-1;7
1, 47t (t `t)-05
tvietropolitan Magistrate (Last)-05
03, ,g-tz_i
Court No. 03, 2nd Floor

State vs. Rashid
FIR No. 381/20
U/s 379/356 IPC
PS Laxmi Nagar

Karkardooma Courts,

23.09.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant is present through VC.
Bail application perused. The bail application itself reflects
that it pertains to PS Laxmi Nagar. Hence the present application is
dismissed for want of territorial jurisdiction.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.
(Aakanks Fia Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

341115.17ff c/
AAKANKSHA VYAS
For-Tftwitt (df)--05
t,:-etropolitan Ma gistrate (East)-0.15
(4,18 7-t. 03, :i;-trtf (-16
Court No. 03, 2nd Floor
Kart:,:..:Jorna Coats, Dett)i-3Z

State vs. Sohan Pal
FIR No. 436/20
U/s 380/457/411/34 IPC
PS Krishna Nagar

23.09.2020.
Present:Ld. APP for the State is present through VC.
Sh. Anish Malik, Id. Counsel for the accused is present through VC.
Bail application perused. Reply of the bail application is on record. Same is
perused.
Ld. Counsel for the accused submits that the accused has been falsely
implicated and the case property shown to be recovered from him has been planted
upon him. Further the accused is in JC since 10.09.2020. He is not a previous convict. It
was also submitted by the Id. Counsel for the accused that co-accused Arun @ Arif has
already been granted bail by this court. Ld. Counsel has also submitted that accused is
no more required for the purpose of investigation. Accused is ready to furnish reliable
surety.
Ld. APP for the State has opposed the bail application of the accused stating
that the allegations are serious in nature and the present accused is the principal offender
in the present case.
Heard both the parties.
I have perused the reply of the 10 as well as the contents of the FIR. As per
reply of the 10, the present accused Sohan Pal has been identified as the offender from
the CCTV footage and the complainant has also identified him . Further, as per the FIR,
70 mobile phones had been stolen from the shop of the complainant out of which 5 mobile
phones have been recovered from the present accused. The remaining case property is
yet to be recovered. As per the reply of the 10, the present accused Sohan Pal committed
the offence in question along with other persons who are yet to be apprehended.
Although one co-accused Arun@ Arif has been granted bail, I am not inclined to grant
bail to the present accused on the ground of parity as co-accused Arun @ Arif has been
granted bail for different reasons altogether. The offences alleged are serious in nature.
Investigation is also still going on. Therefore, in the facts and circumstances, bail
application is dismissed. Copy of this order be given dasti to the 10. Copy of this order be
sent to the Id. Counsel for the accused on his email ID and the same be uploaded on the
Delhi District Court Website today itself.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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AAKANKSHA VYAS
()--05
k;etropolitan Magistrate (East)-05
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Court No. 03, 2nd Floor
•"•--4-45',101•
Karkar‘4,,oma Cour13, Doiho-32

State vs. Unknown
e.FIR No. 022170/20
U/s 379 IPC
PS shakarpur

23.09.2020.
Present:- Ld. APP for the State is present through VC.
Sh. Chander Mani Grover, Id. Counsel for the accused is present
through VC.
The present application for release of vehicle bearing No. DL
14SD0702 on Superdari has been filed by the applicant.
Application perused. Reply of 10 perused.
The Hon'ble High Court has observed in Manjit Singh V. State CRL.
M.C. 4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as
follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner
1.
after preparing detailed panchnama; taking photographs of the vehicle; valuation
report; and a security bond.
The photographs of the vehicle should be attested and countersigned
2.
by the complainant, accused as well as by the person to whom the custody is
handed over.
The production of the vehicle should not be insisted upon during the
3.
trial. The panchnama and photographs alongwith the valuation report should
sufficient for the purpose of evidence.
Return of vehicles and permission for sale thereof should be general
4.
norm rather than the exception.
In these circumstances the aforesaid vehicle be released to the
rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
10 shall prepare detailed panchnama mentioning the colour,
1.
appearance, Engine no. Chassis No., registered owner and other necessary
details of the vehicle:
10 shall take the colour photographs of the vehicle from different
2.
angles and also of the engine number and the chassis number of the vehicle.
The photographs should be attested and counter signed by the
3.
complainant, accused and rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a
valuation report in this regard from the valuer.
10 shall take the security bond of appropriate value from the rightful
5.
owner, taking into consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also
sent to the SHO PS concerned for compliance and also be sent on the Delhi District
Courts Website today itself.
(Aakan sh Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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State vs.Arun Miya
FIR No.436/20
U/s 380/457 IPC
PS Krishna Nagar

23.09.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant is present through VC.
Bail application perused. As per clarification received from
the 10 through the Naib Court no accused by the name of Arun Miya
has been arrested in the present case. Further, it has also been
intimated to the undersigned by the 10 through the Naib Court that one
accused namely Arun @ Arif was arrested in the present case and he
has already been granted bail by this court. Hence, the present
application is dismissed.
Copy of this order be sent to the Id. Counsel for the accused
on his email ID and the same be uploaded on the Delhi District Court
Website today itself.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

3T1451-21T Zaisx9.
AAKANKSHA VYAS
ry
(Vf)--o5
taetropolitan Magptrate (East)-OS
F-olt q. 03, ii, 7J
Court No. 03, 2nd Floor
Knrkarioorna C;o:;rts,
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State vs. Krishna @ Sachin
FIR No. 366/20
U/s 25/54/59 Arms Act
PS Krishna Nagar

23.09.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant is present through VC.
Reply has been filed under the signature of 10 HC Satish
Chand. Reply perused. In view of the reply of 10, let jamatalashi articles
i.e. mobile phone belonging to the accused, be released to the rightful
owner as per personal search memo, if the same are not required for
investigation. The application stands disposed off accordingly.
Copy of this order be sent to SHO PS concerned and copy
of this order be sent through e-mail to the Id. Counsel for the applicant
and the same be uploaded to the Delhi District Courts Website today
itself.

--(Aakan sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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State vs. Aakash
FIR No.253/20
U/s 384/411/34 IPC
PS PIA
23.09.2020.
Present:- Ld. APP for the State is present through VC.
Sh. Shekhar Tyagi, Id. Counsel for the accused is present through VC.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of
accused Aakash.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC since
15.09.2020. Ld. Counsel has further submitted that accused has been falsely
implicated in the present case. Further there is a delay of two days in the registration
of the present FIR which casts doubt on the allegations of the complainant. It was
also submitted by the Id. Counsel that the story of the complainant is also improbable
because as per the version of the complainant, he and his friends were confronted by
the present accused as well as co-accused but it is not possible that two persons
will be able to over power three persons. Ld. Counsel has also submitted that accused
is no more required for the purpose of investigation. Accused is ready to furnish
reliable surety.
Ld. APP for the State has opposed the bail application of the accused
stating that the allegations are serious in nature and mobile phones of the victims and
scooty of one of the victims has been recovered from the accused. It was further
submitted the accused may commit the similar offence in future.
Heard both the parties.
In the present case, the accused is in J/C since 15.09.2020. Case
property i.e. mobile phones of the victims and scooty of one of the victims has already
been recovered. Both the offenders are already in JC. The 10 has also not disclosed
any previous involvement of the present accused in any other offence. Co-accused
Neeraj has already been granted bail vide order dated 21.09.2020 of this court.
Further, the aspect of de-congestion of jails in light of Covid-19 pandemic is also a
relevant consideration. Keeping in view the facts and circumstances of the case,
accused is admitted to Court bail on furnishing of personal bond in the sum of Rs.
15,000/- with one surety in the like amount subject to the conditions that :1. The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact the
complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent to the
Id. Counsel for the accused on his email ID and the same be uploaded on the Delhi
District Court Website today itself.
(Aakanksha Vyas)
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MM-05 (East)/KKD Court
Delhi/23.09.2020
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AAi:ANKSHA VYAS
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N;etropolitan Magistrate (East)-05
7j--C -4. 03, fd-trzi cid
Court No. 03, 2nd floor
Ea41;ordooma Court,

State vs. Sonu Kumar
FIR No.453/20
U/s 420/34 IPC
PS Krishna Nagar

23.09.2020.
Present:- Ld. APP for the State is present through VC.
Sh. Jai Singh Bhadoria, Id. Counsel for the accused is
present through VC.
Arguments heard on the bail application.
Issue notice to the complainant and 10 for 24.09.2020.
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(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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State vs. Sofiyan
FIR No.0346/2019
PS Shakarpur
U/s 392/34 IPC

23.09.2020.
Fresh application for release of vehicle bearing no. UP 16AY9754 on
superdari on behalf of applicant, received through email.
Present:- Ld. APP for the State is present through VC.
None for applicant in person.
10/ SHO PS concerned to file reply on 25.09.2020.

(Aakan a Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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State vs. Punit
FIR No.259/20
PS PIA
U/s 279/337 IPC

23.09.2020.
Fresh application for release of vehicle bearing no. DL 1RTV9195 on
superdari on behalf of the applicant, received through email.
Present:- Ld. APP for the State is present through VC.
None for applicant in person.
10/ SHO PS concerned to file reply on 25.09.2020.

(Aakan sha Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020
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AAKANKSHA VYAS
ITMTR n11 it (0)-05
Metropolitan Maastrate (East)-05
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Cowl No. 03, 2nd Floor
WZ-5i
1*-32
K.:,?itai:J.:oma CourIs, Dea" 7.2

State vs. Kapil & Ors.
FIR No.111/2019
PS Shakarpur
U/s 304/34 IPC

23.09.2020.
Fresh application for seeking necessary directions to the SHO/10 PS
Shakarpur for furnishing detail status report of the present case,
received through email.
Present:- Ld. APP for the State is present through VC.
None for applicant in person.
10/ SHO PS concerned to file reply on 26.09.2020.
(Aakanks a Vyas)
MM-05 (East)/KKD Court
Delhi/23.09.2020

